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In the Central Administrative T;ibunal (Slf;
Principal Bench: New Delhl
OA No.547/93 pate of decision: 15.04.1993.
petitioner

shri Chandan Lal Malik P

versus

Union of India through the

General Manager, Northern

Railway, Baroda House, New

Delhi & Others .. .Respondents

Coram: -~

The Hon’ble Mr. Justice S.K. Dhaon, vVice-Chairman
The Hon’ble Mr. 1.K. Rasgotra, Member (A)

For the petitioner : None
For the respondents . sh. R.L. Dhawan, counsel.
Judgement(Oral)

(Hon’ble Mr. Justice S.K. Dhaon, Vice-Chairman)

TwO prayers have been made in this
application. The first is that the charge-memo given to
the applicant may pe quashed and the other is that the

order of suspension may be quashed.

2. We find that the chargejpbmoua&ao relates to i’

an incident dated 7.1.1992 whereas the charge-memo Wwas
given to the applicant on 18.2.1993. Therefore, prima
facie,there is no inordinate delay in launching the
departmental proceedings. We are, therefore, not

inclined to grant the first relief at this stage.

3. so far as the second relief is concerned)under

Rule 18 o” the Railway Servants (Discipline & Appeal)

Rules, 19¢ an order of suspension pending departmental

proceeding is appealable. The appeal having not been

preferred b' the applicant, we are not inclined to

interfere a. his stage. However, we make it clear that

it will be c¢ 2n to the applicant to file an appeal. We
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find that Rule 18 of the Rules Prescripes time limit for

filing Such an appeal. However, in the interest of

Justice we direct that jf the applicant brefers ap

within the time.

4. With these directionsg this application is

disposeq of finally but without any order as to costs.

cy&szz;' St
(I.K. Ras otra) (S.K./gLP )

Member(A) Vice-Chairman
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